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REPORT OF THE BUSINESS ADVISORY COMMITTEE

( FIFTEENTH REPORT )

PRESENTED ON 26=8=1997

Constitution of the Committee

1. Shri Charti Lal Goel, Chairman
Hon'ble Speaker,

24 Shri Rajendra Gupta,
Minister of Transport Member

3. Shri Ram Bhaj, MLA Member

4de Shri Devendra Singh, MLA Member

5. Shri Gauri Shankar Bhardwaj, MLA  Member

6. Shri Mahender Singh Saathi, MLA Member

Te Shri Shoaib Igbal, MLA Member

Secretariat

i, Shri P.N, Gupta Secretary

2 Shri S.K, Sharma Jt., Secretary

3. shri K.L, Kohli Committer Officer

The tentative legislative business received or pending

thus far in the Secretariat, was explained to the Committee, The
Committee was informed that the following bills are likely to
be taken up in the ensuing session :

i)

ii)

1ii)
iv)
v)
vi)

vii)

viii)

The Delhi Sales Tax (Amendment) Bill, 1997
(Bill No. 8 of 1997).

The Delhi Sales Tax on the Transfer of
Property in Goods involved in the Execution of
Works Contract Bill, 1997 ( Bill No. 9 of 1997).

The Delhi Health Protection Bill, 1997,
The Delhi Nursing Council Bill, 1997,
The Delhi Quackery Prohibition Bill, 1997,

The Bill to Takeover the Management of A & U Tibbia
College,

The Bill to set up Delhi Council for Physiotherapy
and occupational Thereapy.

The Delhi Legislative Assembly Members (Salary
and Allowances) Amendment Bill, 1997,
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ix) The Environment Tax Bill, 1997,

Select Committee Reporis

The Committee was informed that the following two
Select Committee Reports are ready for adoption/presentations:
i) Adoption of Report of Select Committee on

Delhi Tax on Luxuries(Amendment) Bill, 1996
(presented to the House on 19.,3,1997).

ii) Presentation of the Report on the Delhi
Official Language Bill, 1995 (Bill No, 12 of 1995).

PRESENTAT ION OF REPORT O RULES COMMITTEE

The Committee was informed that the Rules Tommittee of the
House has since finalised the new rules of its own which would
replace the U.P, Assembly Rules as applicable to Delhi, The
Report is ready and will be presented in the ensuing session
\sfor adoptione

SHORT DURATION DISCUSSION,

The Committee accepted the following 3 subjects for
Short Duration discussion 3

a) The matters relating to the present Status of the
unauthorised Colonies and the various declarations
made by Delhi Government regarding their regularisation
and electrification ( Shri Mukesh Sharma).

b) Extension of Civic amenities to Coop. Group
Housing Societies and Multi=-storeyed flats
( Shri Gauri shankar Bhardwaj).

c) Deteriorating Law & order situation in Delhi
( shri Ram Bhaj ).

The Committee authorised Shri Ram Bhaj and in his
absence Shri Gauri Shankar Bhardwaj to present the report.
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CHARTI LAL GOEL,
CHAIRMAN,
BUSINESS ADVISORY COMMITTEE,
DELHI VIDHAN SABHA,




